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Strike by Traders in Petrol
.8217. SHRI SUKHENDRA SINGH:

SHRI MADHAVRAO
SCINDIA:

SHRI JYOTIRMOY BOSU:
SHRI S. S. LAL:

Will the Minister of PETROLEUM,
«CHEMICALS AND FERTILIZERS be
- pleaged to state:

(a) whether it is a fact that the
Traders in Petrol throughout the coun-
try, particularly in Delhi had given g
-call for strike on 2nd and 3rd April,
1979;

(b) it so, whether the strike was
- observed as scheduled;

(c) i so, assessment by Government
- about its success or failur?; and

(d) steps taken by Governmeni to
- meet the gituation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) Yes,
“Sir.

(b) No, Sir.

(c) No assessment was made in view
of its unconditional withdrawal.

(d) Does not arise.
Purchase of Spirit by Bengal Chemi-
cily and Phirmaceuticaly Works
Limited

8218. SHRIMATL. PARVATHI

KRISHNAN: Will the Minister of -

PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether it ig a fact that the
Bengal Chemicals and Pharmaceuticals
Works Limited purchased aboug 10,000
bulk litres of rectified spirit at a rates,
of Rs. 3.53 net per bulk litres from
West Bengal Spirit Warehouse.

(b) whether it is algo a fact that the
company had accepted an offer by
Saraya Distillery in Gorakhpur District
of U.P. for the supply of 36,000 bulk
litres of the spents at the rate o2 Rs.
1.11 per bulk litre; and

(c) it it is so, what are the details
and reasons for purchasing at a bigh
rate when an order was already ac-
cepted for its supply at a lower rate?.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) No, Sir. Bengal Chemicals and
Pharmaceutical Works Limiteq ob-
tained rectiffed spirit from Ajodhya
Distillery at Rs. 0.75 per litre ex-fac-
tory (Rs. 1.03 per litre delivered at
Maniktala), who had quoted lower ex-
factory and delivered prices than
Saraya Distillery,

(c) The spirit purchased and refer-
red to at (a) above is for use in non-
drug manufacture and is not exempted
from payment of entry tax while the
spirit puschased at (b) above is fgj
drug manufacture and is exempt
from payment of entry tax and bought
on the bhasis of competitive tenders,

Advertisements of Cola Drinks

8219. SHRI DALPAT SINGH PARAS-
TE: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state: .

(a) there are a number of cols
drinks being advertised, what is tbf
criteria used to determine which of the
Colas are violating the Commercial
Code of advertisement;

(b) which of tge'cpla drinks adver-
tisement have been approvad and rea-
song thereof;, I
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(c) which are the ones objected to
.gnd the reasong therecf; and

(d) names of any other advertise-
ments of any other product objected
‘to in the last 12 months?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Some brands of soft
drinks with the word ‘Cola’ added to
their brand names are advertised over
‘the radio and television. The criterion
Yollowed to determine whether such
advertisements violate the code for
commercial advertisementg is whether
these are apt to mislead the public.

{b) Following are the ‘Cola’ drinks
a.dvertued over the Radio and Televi-
sion:—

Radio

1. Bejal Cola
. Catnpa Cola
. Nova Cola
. Top-7 Cola
. Vibhu’s Cola
, Thums up
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Television

1. Campa Cola
2. Thums up

(c) The soft drink ‘Thums up’ wus
originally being advertised. with the
‘descriptive words ‘refreshing cola’
used with the brand name. On the
advice of the Ministry of Health and
Famlly Welfare, this was reviewed
with reference to the provisions of the
Code for commercial advertisements
‘on All India Radio and Doordarshan,
angd it was feit that the advertisement
as worded was not in accordance with
the Code. However, on receipt of gome
representations in this regard the mat-
ter is being re-examined,

(d) No advertisement of any other
‘cola’ drink was objected to during the
last 12 months,

Bauxite Deposits In Ratnagiri and
Kolbapur Districts

8220. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the quantity of Bauxite available
in Ratnagiri and Kolhapur Districts and
the quality and grade of this Bauxite;
and

(b) whether Government propose to
make use of this Bauxite and if so in
what manner?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The re-
gerves of bauxite in Kolhapur and Rat-

nagiri districts are 59.02 million ‘on-
pes and 1.43 million tonnes respective-
ly, of which 48.57 million tonnes in
Kolhapur district are in the measured
category. The grade-wise break-up of
the deposits is given below:—

*District Grade I Grade I Grade LII Total
pur 54.45 442 O.15 _ 50-02
Ratnagiri 143 — '— 1.48

Grade 1 denotes 51 per cent and above
alumina and silica 3.5 per cent (max)
Grade II denotes 48-51 per cent alumi-
na. silica 5 per cent (max.) and Grade
III denotes 44 to 48 per cent alumina
ang silica 5 per cent (max.).

(b) A detailed project report has
been prepared for setting up an alu-
mina/aluminium complex in Ratnagiri
based on the bauxite deposits in Dhau-
garwadi and Udgiri areas of Kolhapur
district. ‘The investment decision for
the proposed plant would come up for
consideration along with some other
alumina/aluminium projects which are
under study.
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' 8221, sHRI AHMED HUSSAIN; wilt
the .Minister of PETROLEUM, CHE-
MICALS AND FERTEIZERS be plenl»
ed to state:





